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PRESIDENT’S ACT NO. 25 OF 1976.*

THE TAMIL NADU CO-OPERATIVE SOCIETIES
(APPOINTMENT OF SPECIAL OFFICERS)
ACT, 1976.

[Received the assent of the President on the 1st June 1976,
first published in the Tamil Nadu Government
Gazetie Extraordinary on the st June 1976 (Vaikasi
19, Nala (2007—Tiruval luvar Andu)).]

Enacted by the President in the Twenty-seventh Year
of the Republic of India.

An Act to provide for the appointment, in the public
interest, of Special Officers for certain categories
of co-operative societies in the State of Tamil Nadu.

WHEREAS it is expedient to provide for theé appointment
of Special Officers for certain categories of co-operative
societies for a limited period in the public interest for the
purpose of safeguarding the interests of the memburs or
depositors, for ensuring th: proper utilisation of the
amounts guaranteed bythe Government, and for impro-
ving the cfliciency of the administration of such societies;

Now, THEREFORE, in exercise of the powers conferred by
section 3 of the Tamil Nadu State Legislature (Delegation
of Powers) Act, 1976 (41 of 1976), the President is pleased
to enact as follows +—

1. (1) This Act may be called the Tamil Nadu Co=
operative Societies (Appointment of Special Officers)
Act, 1976.

(2) It extends to the whole of the State of Tamil
Nadu.

(3 It shall come into force on such date as the
Government may, by notification, appoint and different
dates may be appointed for different categories of
scheduled co-cperative societies.

* For Reasons for the enactment, see Tamil Nadu Government
Gazett% 2Extraordinary, dated the 1st June 1976, Part IV—Section 2,
Page 232.

g The amendments made by Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Amendment Act, 1980 (Tamil Nadu
Act 23 of 1980) have not been incorporated in this Act because
Tamil Nadu Act 23 of 1980 has not been brought into force.
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2. In this Act, unless the context otherwise requires,— Definitions.

(@) ““appointed day”, in relation to any category
of scheduled co-operative societies, means the date appoin-
ted by the Government under sub-section (3) of section
1 in relation to such category of scheduled co-operative
societies ;

b) ““ Co-operative Societies Act” means the Tamil
Nadu Co-operative Societies Act, 1961 (Tamil Nadu Act
53 of 1961) ;

) “ Government ” means the State Government ;
() * Schedule ” means the Schedule to this Act ;

(e) “scheduled co-operative society ” means any
co-operative society specified in Part A, Part B or Part
C of the Schedule and any other co-operative society
included in that Schedule under section 8 ;

() words and expressions used and not defined in
this Act but defined in the Co-operative Societies Act shall
have the meanings respectively assigned to them in that
Act.

3. Notwithstanding anything contained in the Co=Term of
operative Societies Act, or in the Tamil Nadu Co-opera- Office of
tive Land Development Banks Act, 1934 (Tamil Nadu Act ggi,nmb;f;ggr
X of 1934) orin any other law for the time being in force, board of
the term of office of the members of the committee or the scheduled
board, as the case may be, of every scheduled co-operative €O-OPerative
society including its president and vice-president, or :g;li?_gzsn ttcil .
chairman and vice-chairman, asthe case may be, holding appointed
office as such immediately before the appointed day shal] day.
expire on the appointed day and the members shall vacate

their office on and from such day.

4. (1) Notwithstanding anything contained in the Appointment
Co-operative Societies Act, or in the Tamil Nadu Co- of Special
operative Land DevelopmentBanks Act, 1934 (Tamil Nadu Officers for
Act X 1934) or in any other law for the time being in Zf,_gpgrg‘fiv,
force, on and from the appointed day, the Government societies,
shall appoint a person as Special Officer for each sche-
duled co-operative society for such period or periods not
exceeding ![seven years] in the aggregate as may be
specified by the Government from time to time.

1 The term of Special Officer for scheduled co-operative societies
was extended from time to time by Tamil Nadu Acts 34 of 1978, 38
of 1979, 48 of 1979, 4 of 1981 and 52 of 1981. The present term
was extended by Tamil Nadu Act 45 of 1982.
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(2) The Special Officer appointed under sub-section
(1) shall, subject to the control of the Registrar and to
such directions as he may, from time to time, give, have
power to exercise all or any of the functions of the com-
mittee or the board, as the case may be, or of any officer
of the scheduled co-operative society and to take such
action as may be required in the interest of such scheduled
co-operative society.

3) The Government may fix the remuneration
payable to the Special Officer appointed under sub-section
(1) and the amount of remuneration so fixed, and such
other expenditure incidental to the management of the
scheduled co-operative society as may be approved by
the Registrar, shall be payable from the funds of such
scheduled co-operative society.

@) The Special Officer appoirited under sub-section
() shall arrange for the constitution of a new committee
or board, as the case may be, in accordance with the pro-
visions of the Co-operative Societies Act or the Tamil
Nadu Co-operative Land Development Banks Act, 1934
(Tamil Nadu Act X of 1934), as the case may be, and the
rules made thereunder and the by-laws of the scheduled
co-operative society so that the new committee or board,
as the case may be, may be constituted and the members
thereof come into office at the expiry of the period of
appointment of the Special Officer.

5. Except as otherwise provided in section 4, the pro~
visions of the Co-operative Societies Act and the rules
made thereunder shall apply in relation to a Special
Officer appointed under sub-section (1) of that section
as they apply in relation to a Special Officer appointed

. under sub-section (1) of section 72 of the Co-operative

Societies Act.

6. (1) The Government may, by notification, authorize

powers of the Registrar to exercise any of the powers vested in them
Government. 1 der section 4 in respect of any scheduled co-operative

socisty.

() The exercise of any power delegated under sub-
section (1) shall be subject to such restrictions and condi-
tions as may be specified in the notification and subject
also to control and revision by the Government.
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7. (1) No suit, prosecution ¢t other legel pljoqeedings Prqtectiollz of
shall lie against any person for anything whick: is in good ?xft;gg d‘a cn
faith done or intended to be done in pursuance of this g,

Act.

(2) No suitor other legal proceedings shalllie against
the Government for any damage caused or likely to be
caused by anything which is tn good faith done or in-
tended to be done in pursuance of this Act.

8. (1) The Government may, by notification, from powerto
time to time, include in Part A, Part B or Part C, as the amend
case may be, of the Schedule, any co-operative society Schedule.
falling under the respective category.

(2) All references made in this Act to the Schedule
shall be construed as references to the said Schedule as

for the time being amended in exercise of the powers
conferred by this section.

THE SCHEDULE.

[See sections 2 (d) and (e) and 8.]
PART A.

Category of Apex Sucieties.

1. Tamil Nadu State Co-operative Bank L'mited,
Madras,

2. Tamil Nadu Co-operative State Land Development
Bank Limited, Madras.

3. Tamil Nadu Co-operative Unicn Limited, Madres,

4, Tamil Nadu Co-operative Marketing Federaticn
Limited, Madras.

5. Tamil Nadu Consumer’s Co-operative Federation
Limited, Madras.

6. Tamil Nadu Co-operative Housing Society Limited,
Madras.

125-10—39
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7. Tamil Nadu State Industeial Co-operative Bank
Limited, Madras,

8. Tamil Nadu State Oiland Allied Products Co-ope-
rative Marketing Federation Limited, Madras.

9. Tamil Nadu State Palmgur and Fibre Marketing
Co-operative Federation Limited, Madras.

10. Tamil Nadu State Federation of Co-operative
Sugar Factories Limited, Madras,

PArT B.

Category of Central Societies to Wwhich the p rovisions
of Chapter IX-B of the Tamil Nadu Co-operative
Societies Act, 1961 are made applicable by notifi-
cation under section 73-1 of that Act.

1. Primary Land Development Banks.

2. Co-operative Marketing Societies (except the
Marketing Societies for Hill Tribes).

3. Co-operative Printing Presses. .
4. Co-operative Training Institutes.

5. District Co-operative Supply and Marketing Socie-

. Co-operative Wholesale Stores.

6
7. District Co-operative Unions.
8. Central Co-operative Banks.
9

Part C. |
Other Categories of Societies.
1. Co-operative Milk Supply Unions.

2. Fishermen Co-operative Federations.
3. Co-operative Sugar Mills.
4. Co-operative Spinning Mills.
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TAMIL NADU ACT NO. 23 OF 1980.*

THE TAMIL NADU CO-OPERATIVE SOCIETIES
(APPOINTMENT OF SPECIAL OFFICERS),
AMENDMENT ACT, 1980.

[Received the assent of the Governor on the 29th August

1980, first published in the Tamil Nadu Government

Gazette Extraordinary on the 1st September 1980 (Avani
16, Rowthiri- 2011—Thiruvalluvar Aandu).]

An Act further to amend the Tamil Nadu Co-operativé
Societies (Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislature of the State of Tamil
iI_\Ila,ldu in the Thirty-first Year of the Republic of India as
ollows :—

1. (1) This Act may be called the Tamil Nadu Co-opera—
tive Societies (Appointment of  Special Officers)
Amendment Act, 1980. :

(2) It shall come into force** on such date as the State
Government may, by notification, appoint.

2. In the long title of, and the preamble to, the Tgmil
Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976 (President’s Act 25 of 1976) (hereinafter
referred to as the principal Act), for the expression **Special
Officers ” in both the places where it occurs, the expression
‘“ managing committees * shall be substituted.

3. In sub-section (1) of section 1 of the principal Act, —'
for the expression * Special Officers”, the expression
“ Managing Committees *’ shall be substituted.

*For Statement of Objects and Reasons see Tamil Nadu Government
Gazetieg ;;:xtraordinary, dated the 30th July 1980, Part IV-—Segtion 1,
page 197. o

**This Act has not yet been brought into force.
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4. In section 4 of the principal Act,— Amendment of

. . section 4, Presi-
(1) in the marginal heading, for the expression dent’s Act25 of
«Special Officers”, the expression ‘“‘managing committees”
shall be substituted ;

(2) for sub-section (1), the following sub-section
shall be substit uted, uamely -—

(1) (a) Notwithstanding anything contained in the
Co-operative Societics Act, or in the Tamil Nadu Co-
operative Land Development Banks Act, 1934 (Tamil
Nadu Act X of 1934) or in any other law for the time being
in force, on and from the date of commeuncement of the
Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Amendment Act, 1980, the Government
shall appoint a managing committee consisting of not

- more than nine members for each scheduled co-operative
society for such period or periods not exceeding two years
in the aggregate as may be specified by the Govern-
ment, from time to time.

(b) The managing committee shall consist of both )
officials and non-officials. ‘,

(c) The Government shall appoint one of the
members of the managing committee as the Chairman
thereof.

(d) The managing committee shall manage the
affairs of every scheduled co-operative society.” ;

(3) in sub-sections (2), (3) and (4), for the expression
“ Special Officer ” wherever it occurs, the expression
¢ managing committee >’ shall be substituted.

5. In section 5 of the principal Act, for the expression Amendment of
“ Special Officer ” wherever it occurs, the expression section S, Presid-
“ managing committee >’ shall be substituted. ents Act25 of
6. (1) Notwithstanding anything contained in the Special Officers
principal Act, every Special Officer appointed under sub- to cease to hold
section (1) of section 4 of the principal Act and holding office.,
office as such immediately before the date of commencement
of this Act, shall cease to hold office and be deemed to
have_vacated his office on and from the date of commence-
ment of this Act.
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(2) Anything done or any action taken by the Special
Officer in pursuance of the powers conferred on him by
sub-section (2) of section 4 of the principal Act before
the date of the commencement of this Act, shall be deemed
to have been done or taken by the managing committee
concerned in pursuance of the powers conferred on it by
sub-section (2) of section 4 of the principal Act as amended

by this Act.
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Y i)
T : The following Act of the Tamil Nadu Legislature received the
the B assent of the Governor on the 17th February 1986 and is hereby
uc¢by & published for general information :— B : ;
ACT No. 15 OF 1986
An Act furiher to amend the Tamil Nadu Co-operative Societies .
r of (Appointment of Special Officers) Act, 1976. '
¥ BE' it enacted by the Legislature of the State nf Tamil Nadu in.the
e # Thirty-seventh Year of the Republic of India as follows'i—-

; 1. Short title and commencement.—(1) This Act may be called . -)
ed ¢ the Tamil Nudu Co-operative Societies = (Appointment of Special
ent [ Officers) Amendment Act, 1986. |

, (2) It shall be dec'med fo have come into force on the jth'-
1ot September 1935. »

“ig 2. Amendment of section 4, President’s Act 25 of 1976.—In the
nt) Tamil Nadu Co-operative Societies (Appointment of Special Officers)
as Act, 1976 (President’s Act 25 of 1976) (hereinafter referred to as
the principal Act), in section 4, in sub-section (1), for the words

“nine years and three months ”, the words “ nine years and ten
months ~ shall be substituted.

-In _
ng 3. Repeai and saving-—(1) The Tamil . Nadu Co-operative
Societies (Appoiniment of Special Officers) Second Amendment
Ordinance, 1985 (Tamil Nadu Ordinance 2 of 1985) and the Tamil

ng Nadu Co-operative Socicties (Appointment of Sp§c1al Officc.s) Third
1l § Amendment Ordinance, 1985 (Tamil Nadu Ordinance 13 of 1985)

t are hereby repealed. _

1y (2) Notwithstanding such repeal, anything done or any action
li- taken under the principal Act, as amended by the said Qr@lnances,
1€ shall be deemed to have been done or taken under the principal Act,
as amended by this Act. :

(By order of the Governor.) ‘ o

S. VADIVELU,

Commissioner -and Secretary 10 Government,
Law Department..

Wiy
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Part IV—Section
Tamil Nadu Acts and Ordin

—RA N Ay T . Lo
The following Act of the Tamil Nadu
assent of the Governor on the Gth April 198¢
for gencral information :— _ ived the
_ B -ACT No. 25 OF |9 hereby - -
An Act jurther to amend the Tamil Nadu . .-
(Appointment of Special Officers)

BE it enacted by the Legislature of the State

Thirty-seventh Year of the Republic of India transfer
nnected
1. Short title and commencement.—(1)y Th .
the Tami] Nadu Co-operative Societies  (App .
Officers) Second Ameadment Act, 1986. fﬁ”éﬁﬁ
(2) Tt shall come into force at once. dalam
2. Amendment of section 4, President's Act .
Tamil Nadu Co-operative Societies (Appcintment - cithat
Act, 1976 (President’s Act 25 of 1976), in section - . with
for the words “ nine years and ten months”, th _ ,.-:;"_pe'ly
and ten months ™ shall be substituted. _
- (By order of the Governor) | SI?IC:
S. VADIVEL ' aent
Comimissioner and Secretar " sing

Law Departme.
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e The followmg Act of the Tamil Nadu Legiclative Assembly The
) }ecelved the assent of the Governor on the 19th March 1987 receivec
and is hereby published for general information : — and 1s

o ACT No. 5 OF 1987.
An Act further to amend the Tamil Nadu Co-operative Societies An .
(Appomtment of Special Officers) Act, 1976, Co-ope
BE it enacted by the Legislative Assembly of the State of Tamil BE it
Nadu in the Thirty-eighth Year of the Republic of India as follows:— Nadu i
. 1. Short title and vcommen\cement.——(l) This Act may be called I. S/
the Tamil Nadu Co-operative Societies (Appointment of Special the Ta
fficers) Amendment Act, 1987. ment o
J (2) It shall come into force at once. (2.
2.
2. Amendment of section 4, President’s Act 25 of 1976.—In the section
Tamil Nadu Co-overative Societies (Appointment of Special Officers) tizs (A
Aut, 1976 (President’s Act 25 of 1976), in section 4, in sub-section (1), 17 of
for the words “ten years and ten months ”, the words “eleven months
f’e.él.‘s,,and ten months ” shall be substituted.
(By order of the Governor.) -
. o S. VADIVELLU,
& Commissioner and Secretary to Government,
Law Department,
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. The following Act of the Tamil Nadu Legislativs Asscmbly teceived the

ass'egt of the Governor on the 17th November 1989 and is hereby
published for gencral information :— C

ACT No. 35 OF,1989.

An Act further 10 amend the Tamil Nadu Co-operative Societies { Appointment ' ‘
of Special Officersy Act, 1976, . 3

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the

Fortieth Year of the Republic of India as follows:— o "
1. (1) This Act may be called the Tamil Nadu Co.operative  Societies Short title and
(Appointment of Special Officers) Amendment Act, 1989. commencement,

(2) It shall be deemed to have come into force on the 7th day of Octaber
1989. '

2. In section 4 of the Tamil Nadu Co-operative Socictics (Appointment of Amendment of
Special Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub. section 4,
secHon (1), for the words “ thirteen years and four months ”, the  words
* fourteen years and one month” shalt be substituted.

3. (1) The Tamil Nadu Co.Opcrafive Societies (Appointment of  Special Repeatand saving.
Officcrs) Amendment Ordinance, 1989, is hereby repealed. o

(2) Notwithstanding such repeal, anything done or any aciion taken
under the principal Act, as amended by the said Ordinance, shall be devncd to
have been done or taken under the principal Act, as amendeu v tlis Act,

{By order of the Governor )

P. JEYASINGH PETER,
Secretary to Government, Law Depariment,

S S
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_ The following Act of the Tamil Nadu Legislative Assembly received the
assent of the.Governor on the 19th July 1991 and| is hereby published for
general information :— = _ ’ :

ACT No. 23 OF 1991.

An Act  further to- amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976. ‘

BE it enacted by the LegislatiAve Assembly of the State of Tamil Nadu in the Forty-
second Year of the Republic of India as follows :— : :

| 1. (1) Thxs Act may:be called the Tamil Nadu Co-operative Societies (Appoint-
ment of Special Officers) Amendment Act, 1991,

(2) It shall be deemed to have coﬁae into force on the 9th day of May 1991,

2.-In section 4 of the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-
section (1), forthe words “ fourteen years and eleven months ”, the words “ fifteen
years and eleven months ” shall be substituted. g

B 61 The Tamil Nadu Co-operativer Societies (Appointmient of Special
Officers) Amendmént Ordinance, 1991 is hereby repealed. E

(2) Notwithstanding such re'peal, anything done or any action taken under
_the principal Act, . as amended by the said Ordinance, shall be deemed to have
been done or taken under the principal Act, as amended by this Act.

(By ordér of the Governor).

| 'P. JEYASINGH PETER,
Secretary to Government, Law Department.

1
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. The following Act of the Tamil Nadu Legislative Asserbly received the
. assent of the Governor on the 8th May 1992 ang is hereby published for
‘general information ;— 3

ACT No, 17 OF 1992,

An Act furthcr to amend the Tamil Nadﬁ Co-operative Societies (Ap pointment

of Special Officers) Act, 1976.
534" it enscted by the Legislative Assembly of the State of Tamil Nada in the
forty-third Year o7 the Repablic of India as t;ollows —

o ,
1. (1) This Act may be cailed the Tamil Nadu Co-operative Socicties:
S moamont, (Appointment of Special Officers) Amendment Act, 1992.

1

(2) It shall come into force at oncé.

Amendwent o 2. Iy gection 4 of the Tamil 'Nadu Co-operative  Societies (Appointment of President’s
j secion 4. Special Cificers) Act, 1976, in sub-section (1), for the words “ fifteen years and At 25 of 1976,
. :'livzx mggnﬂzs”, the words “sixteen years and fiye months” shall be
. /

(By orqélf'of the Govergc;xl".):f
e

T - MD, ISMAIL,
Secredary to Government, Low Department,

A O, P S
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The following Act of the Tamil Nadu Legislative Assembly received thu.

assent of the Governor on the 27th February 1993 and is hereby published
for general information :—

ACT No. 2 OF 1993

An Act further to amena the Tomil Ngdu Co-operuuve Sociaties (Appointment
of Spacial Officers) Act, 1976.

BE 1t anacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
fourth =~ Year ~f the Republic of India as follows — .
vhort title and 1. (1) This Act may be calied the Tamil N

;du Co-operative Socicties (Appoint-
commence ment of Spacial O s) Amendment Act, 1993,
mon:. ’ N

1992 (2) It shall be deemed to have oome into force on the 4th day of November
1 .

fmardlnrat

. 2. Insa3%0n 4 of thy Tamil Nadu Co.opzrative Societies (Appointment of Frest{b:’;t{'sA:
of section 4. Sp:cial Offizers) Act, 1976 (herzinafter referred to as the principal Act), in sub- 25 of 1976.
szction (1), for the words “‘sixtesn ysars and five manths”, the words “sixteen
years and eloven months” shall bs substituted. .
Repeal ana 3. (1) Tha Tamil Nadu Co-oparative Societies (Appoiniment of Spacial Officers)
saving. Sscond Am>ndmsnt Ocdinance, 1992 is hereby repsaled. ot -, Ordinance
' ' S 12 of 199
(2) Notwithstanling such rapaal, anything done or any action taken under
the prinsipal Astias am 3nd3d by the said Ozdinance, shall be deemed to have been
done’‘or taken unisr thz prinsipal Act; s difishded by this Aot.

Lamit Nady

i

L' 4

(By order of the Governor)

. M. MUNIRAMAN, -

Secretary to Government, i:diorDe_

EY X

i
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Presidents  Act
- 25 of 1976.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 7th May 1993 and is herchy published dor

general information :——
ACT No. 10 OF 1993.

An Act further to amend the Tamil Nadu Co-opzrative rS'ociet-ies (Appoint-
ment of Special Officers) Act, 1976. !

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-fourth Year of the Republic of India as follows :—-

1. This Act may be called the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Second Amendment Act, 1993. ‘

9. In section 4 of the Tamil Nadu Co-operative Sociéties "(Appointment

of Special Officers) Act, 1976, in sub:section (1), for the words “ sixteen -
~ years and eleven months ”, the wordg  seventeen' years and eleven monthi ”

shall be substituted., .

(By order of theGovernor) Ny -

« ¥ 4

\

, g M. MUNIRAMAN,
Secretary to. Government, Low Department.
‘ -

. Short ttle.

g b

st
e
%‘
i

Amendment of
section 4,
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Part 1V — Sectigﬁ 2

‘Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the
sssent of the Governor on the 7th May 1994 and is hereby published

for general information :— .
ACT No. 23 OF 1994.,

An Act further to amend the Tamil Nadu Co-operative Societies (Appotntment of Special
Offizzrs)  Aet, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-fifth
Year of the Republic ot India as follows —

1. This Act may be called the Tamil Nadu Co-operative Societies (Appointment Short title,
of Special Officers) Amendment Act, 1994.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Specxai Amendment of
Officers} Act, 1976, in sub-section (1), for the words “severteen years and eleven months”,  section 4,
the words “exghteen years and eleven months™ shall ba substituted.

(By order of the Governor)
. | M. MUNIRAMAN,

Secretary to Government,
Law Department.

) m e f LT - o W‘M , ™ r—— ST —-——— - -

‘-\ PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS ° e —
S ., ON BEHALF OF THE GOVERNMENT OF TAMIL NADU,

B ———
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Part IV — Section 2
Tamil Nadu Acts and Ordinances. )

It

The followinrg Act of the Tamil Nadu Legislative Assembly received the assent of the
Goversor on-the 5th May 1995 and is hereby published for general informatiom :—

ACT Neo. 8 OF 1995, i

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of
Speciul Officers) Act, 1976,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth Year of the Republic of India as follows :—

1. This Act may bs called the Tamil Nadu Co-operative Societies (Appointment Short title.
of Spscial Officers) Amendment Agt, 1995.

) 2. In section4 of the Tamil Nads Co-operative Societies (Appointmznt of Amendment
ident’s Act Special Officers) Act, 1976, in sub-section (1), for the words “ecighteen years and of section 4.

mentiE 25 of 1976, eleven months”; the words “nineteen years and cleven months™ shall be substituted.

St (By order of the Governor) 1

! oo M. MUNIRAMAN,
(700 e . Secretary to Government, Law Depastment.

TTPRINTED AND PUBLISHED ~BY THE DIRECTOR OF STATIONERY AND
PRINTING, MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.
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The Jollowing Act of the Tamil Nadu Legisitive Assembly received 0 asseitt af
e Governor on the 25th Junc 1996 and is  lereby publishca for general

information \—
ACT No. 12 OF 1996,
An Act further to amend the Tamil Nadu Co-operative Sociclies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State ol Tamil Nadu i the
Forty-seventh Year of the Republic of India as follows :—

Short title and I. (1) This Act may be called the Tamil Nadu Co-operative Socictios (Appoint
commencement, ment of Special Officers) Amendiment Act, 1990. '
(2) 1t shall be deemed to have come into force on the 3th day of Moy 1996. ;

Amendrent uf 2. In section 4 of the Tamil Nadu Co-operative Societies {Appointment of resident’s Act s
section 4. Special Officers) Act, 1976 (hereinafier referred “ o as the principal Act), in sub-sestion  “35 of 1976, |
(1), for the words “‘nineteen years and eleven months’’, the wards "“.wenty years and :

ive months” shall be substituted. Ta
. . . . . . e 30
Repeal and caviny, 3. (1) The Tamil Nadu Co-cperative Socie les (Appointmeni ol Special Officers) Tamii Nady
Amendment Ordinance. 1996 is hereby repealed. ‘rdinance
: 1 of 19%6.
‘ () Notwithsiandcing stich repeal, anytiing done or any aciion .ahen under the L
proarcipal Az asamended by che said Ordinance. shall be deemed 1o uinve been done aa:

w taken under the principal Act, as amended by this Aci.

{By order of the Goveinor.)

M. MUNIRAMAN,

Nacretary to Government,
Law Departinent.
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- Thefollowing Act of the TemilNadu Legislative Assemblyreceived the assent of
thg ?overnor on the 14th Febrvary 1997 and is hereby published for general
information : -

ACT No. 6 OF 1997.

An Act further to amend the Tamil Nadu Co operative Societies Appointment
of Svecial Officers) Act, 1976. M

BEit enacted bythe Legislative Assembly vof the State of Tamil Nadu in the Forty=-
eighth Year of the Republic of India as follows :—

1. (1) This Act moy be called the Tamil Nadu Co—~operative Societies (Appoint~ Short title an
ment of Special Officers) Amendment Act, 1997. commence-
ment.

(2) 1t shall be deemed to have come into force on the 7th day of November
1996.

President’s 2. In section 4 of the Tamil Nadu Co-operative Societies Amendment of
Act 25 of 1976. (Appointment of Special Officers) Act, 1976 thereinafter referred to as the section 4.
PrincipalAct), in sub-section \1)for the words ‘ twenty years and five months ”,
the words “twenty syears and eleven months” shall be substituted. ‘

Tamil Nadu 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repeal and
Ordinance 7 of  Officers) Seoond Amendment Ordinance, 1996 is hereby repealed. saving.
1996.

(2) Not with standing such repeal, anything done or any a.. on taken under
- the Principal Act, as amended by the said Ordinance sl...!' he deemed to have been
done cr taken under the Principal Act as emended by this Act.

(By order of the Governor)

A. K. RAJAN,
Secretary to Government, Law Department.

—_ s = — - e s i
_l -
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the SthMay 1997 and is hereby published for general infor-
mation :— -

ACT No. 25 OF 1997.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title and
ment of Special Officers) Second Amendment Act, 1997, commencement.

2) It shall come into force atonce.

2. Tn section 4 of the Tamil Nadu Co-operative Societies (Appointment ot Amendment ot
Special Officers) Act, 1976, in sub-section (1), for the words “twenty years and section 4,
cleven months”, the words* - wenty-one years and five months’’ shall be substituted. ;

{By Order of the Governor)

A.K. RAJAN, :
Secretary to Government, Law Department.

PRINTED AND DUBIISHED BY THE DiRECTOR OF STATIONERY AND PRINTING, CHENNAL

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

- S (A Group) IV2Ex (258) - | ( 81 )
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 7th May 1998 and is hereby published for general
information =

ACT No. 12 OF 1998.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State ¢f Tamil Nadu in the
Forty-ninth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title
ment of Special Officers) Amendment Act, 1998. _ and '
commence-
ment.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointmefit of Amendment
Special Officers) Act, 1976, in sub-section (1), for the wordss' “twenty-one years and  of section 4.
eleven months”, the words “twenty-two years and five months’’ shall be substituted. o

(By order of the Governor)

A. K. RAJAN,
Secretary to Goverrment, Law Department . .

INTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNA] ON BEHAL}
OF THE GOVERNMENT OF TAMIL NADU.

V2 Ex. (252)—1 [ 31 ]
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 22nd December 1998 and is hereby published for

general information :—
ACT No. 56 OF 1998.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976. .

Bgit enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
ninth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Sociztics (Appoint- Short title ang
ment of Special Officers) Second Amendment Act, 1998, " commencemend,

(2) It shall be deemed to have come into force on the 29th day of October 1998,

[Préndent’s Act 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of dmendment of
of 1976. Special Officers) Act, 1976 (hereinafter referred to as the principal Act), in  Section 4,

i spb-section (1), for the words ‘‘twenty-two years and five months”, the words

“twenty-two years and eight months™ shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)  Repeal and
Second Amendment Ordinance, 1998, is hereby repealed. saving.

(2) Notwithstanding such repeal, anything done or any action taken under

the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act,

(By Ordec of the Governor)

A. K, RAJAN.
Secretary to Government.
Law Denartment.

'

;Group) 1V-2 Ex. (751y—6a
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Yhe following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 12th March 1999 and is hereby published for general information : —

ACY No. 4 OF 1999.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Aet, 1976.

Bg it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as follows :—

1. (1) This Act may be called the: Tamil Nadv Co-operative Societies Short title anc
(Appointment of Special Officers) Amerdment Act, 1999. _ commence-
‘ B ment.

(2) Ttshall be deemed to have come into force on the Sthday of February
1999,

 President’s Act - 2. In section 4 hf the Tamil Nadu Co-operative Societies (Appomtment of Amendment of
| 25 0f 1976, Special Officers) Act, 1976 (hereinafter réferred to as the principz] Act), in section 4,

; : ‘gub-section (1), for the words “‘twenty-two years anc¢ eight months”, the words

.:“twenty-three years and two months” shall be substituted.

i Pamil Nadu 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repecl! and
| ordinacs Officers) Amendment Ordirance, 1999, is hereby repezled. saving.
2 of 1999,

(2) Notwithstanding such repeal, anything done or any acticn taken under
the principal Act, as amended by the said Ordinance, shzll be deemed t¢ have been
done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

K. PARTHASARATHY,

Secreiary to Government, Law Departmeny,

RINTED AND PUBLISHED DIRECTOR OF STATIONERY AND PRINTING, CHENWAT
F %wmmwrwmmw ,
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President’s Act
2501 1974.

Tumil Nadu
Oidinarce 4-0f
1999,

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th December 1999 and is hereby published for generat
-information :—

ACT No. 42 OF 1999,

Ar Act further to amend the Tamil Nadu Co-op2rative Societies (Appointmant of Special
Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fiftieth year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies Short title and
(Appointment of Special Officers) Second Amendment Act, 1999. commencement,,

(2) It shall be deemed to have conte into force on the Sth day of August
1999,

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of
Special Officers) Act, 1976, in sub-section (1), for the wcrds “twenty-three years section 4.
and two months’’, the words *‘twenty-four years and two months ™, shall be

substituted.

- 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repeal and
Officers) Second Amendment Ordinance, 1999 is hereby repealed. saving.

(2) Notwithstanding such repeal, anything done or any action taken under
.the principal Act, as amended by the said Ordinance, shall be deemed to have been
.done or taken under the principal Act, as amended by this Act.

(By order of the Govcrnof) f

'

K. PARTHASARATHY,
[ecretary to Goverament,
Law Department
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-' dinance
> 4 of 2000,

~ the Republic of India as follows:—

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 28th November 2000 and is hereby published. for general information:—

ACT No. 34 OF 2000.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year of

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment.of Skort title and

Special Officers) Amendment Act, 2000. “"":""""‘"»
ment.

(2) It shall be deemed to have come into force on the 8th day of August 2000. R
2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special gmendment of
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for the section 4.
expression. “twenty-four years and two months”, the expression “twenty-five years and two '
months”™ shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Repeal and
Amendment Ordinance, 2000 is hereby repealed. saving.

(2) Notwithstanding such repeal, anything done or any action taken under the principal
Act, as amended by the said Ordinance, shall be deemed to have been done or taken under the
principal Act, as amended by this Act,

(By order of the Governbr)

K. PARTHASARATHY,
Sceretary to Government,
Law Department.
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The folluwing Actof the Funind Nadu Legisktive Assembly received the assentof the
Governor on the 21st September 2001 and is hereby published for general information:—

! ACT No. 11 OF 2001.

An Act further to amend the Tamil Nadu Cosgperative Societies (Appointment of
Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-second Year of the Republic of lndla as follows:—

Shﬁt title and 1. (1) Tl'us Actmay be called the Tarml Nadu Co-operative Societies (Appointment
~ commence- of Special v rers) Amendment Act 2001 -
mrnt

(2) It shall be deemed to hav_'e, come irito force on the 2nd day of August 2001.

Amendmentof ' 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special  Fresident’s
section 4. Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for 250l 197
the expression “twenty-five years 2ud two months”, the expression “twenty-six years and
two months” shall be substituted. '

Repeal and 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) ;i1 Nadu
saving, Amendment Ordinance, 2001 is hereby repealed. Ordinance
4 ol 2001.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shail be deemed to have been done or
taken under the principal Act, as amended by this Act.

{By order of-the Governor)

M. BAULIAHN,
Secretary to Governmen,
Law Depariment.

s
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Short title and

commence-
ment.

Amendment of

section 4.

Repeal and
saving.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 15th November 2002 and is hereby published for general information:-—

ACT No. 41 OF 2002. .

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976.

Bk it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-
third Year of the Republic of India as follows:—
. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appomtmem
of Specxal Officers) Amendment Act, 2002,
(2) It shall be deemed to have come into force on the 2nd day of August 2002.

2. In section 4 of :he Tamil Nadu Co- cp:2rrtive Societies (Appointment of Special
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for
the expression “twenty-six years and two months”, the expression “twenty-seven years
and two months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appoin‘ment of Special Officers)
Amendment Ordinance, 2002 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemcd to have been done or

taken under the principal Act, as amended by this Act.

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Prcsidcnl""_
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 14th November 2003 and is hereby published for general information:—

ACT No. 35 OF 2003.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth Year of the
Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Socicties (Appointment of Special
Officers) Amendment Act, 2003.

(2) It shall be deemed to have come into force on the 31st day of July 2003.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for the expression “twenty-
seven years and two months”, the expression “twenty-eight years and two months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Amendment
Ordinance, 2003 is hereby repealed. ‘

(2) Notwithstanding such repeal, anything done or any action taken under the principal Act,
as amended by the said Ordinance, shall be deemed to have been done or taken under the principal

Act, as amended by this Act.

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

DTP—IV-2 Ex. (320)-—2
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Pnsident's
- Act

25 of 1976.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 5th August 2004 and is hereby published for general information:—

ACT No. 19 OF 2004.

An Act further 'to amend the Tamil Nadu Co-operative Societies (Appointment

of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-fifth. Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment

of Special Officers) Amendment Act, 2004. |
(2) It shall come into force at once.

2 in éectlon 4 of the Tamil Nadu Co-opératlve Societies: (Appointment of Special
Officers) Act, 1976, in sub-section (1), for the expression “twenty-eight years and two
months”, the expression “twenty-nine years and two months” shall be substituted.

(By order of the Governor)

L. JAYASANKARAN,
Secretary to Government-in-charge,
Law Department.

“ e nmmm. AW BL4s2020 IINIE I2.22 I ) ‘!4!!!34’5’39.’.!.'.&,'

Short title and
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Prosident's
Act 25 of
1976.

$'mil Nadu
Ordinance 5
§ of 2005,

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 12th October 2005 and is hereby published for genera. information:—

ACT No. 12 OF 2005.

An Aet further to amend the Tamil Nadu Co-operative Socicties (Appointment
of Special Officers) Act, 1976.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-sixth
Year of the Republic of India as follows:-—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Amendment Act, 2005.

(2) It shall be deemed to have come into force on the 5th day of August 2005.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for the
expression “twenty-nine years and two months”, the expression “thirty years anc¢. two
months” shall be substituted. ’

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Amendment Ordinance, 2005 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been dowe or
taken under the principal Act, as amended by this Act.

(By order of the Governor.)

L. JAYASANKARAN,
Secretary to Government,
Law Department.

DTP IV-2 Ex. (222)—1a
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Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu legislative Assembly received the assent
of the Governor on the 8th August 2006 and is hereby published for
general information :—

ACT No. 14 OF 2006.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Fifty-seventh Year of the Republic of india as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societiés Short title and

(Appointment of Special Officers) Amendment Act, 2006. rc:e”';;“ence'

(2) It shall come into force at once.
2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of

>resident’s Special Officers) Act, 1976, in sub-section (1), for the expression “thirty years  Section 4.
Act 25 of and two months”, the expression “thirty years and eight months” shall be
1976. substituted. .

(By order of the Governor.)

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTING,
' CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

TP IV-2 Ex. (189) : (73]
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 7th February 2007 and is hereby published for general
information;—

ACT No. 2 OF 2007.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1975.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-Eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies  Short title and

’ (Appointment of Special Officers) Amendment Act, 2007. °°m't“e"°e-
ment.

(2) 1t shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of  Amendment of
Special Officers) Act, 1976, in sub-section (1), for the expression “thirty years and eight section 4. -~
months”, the expression “thirty one years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Sacretary to Government-in-charge.
Law Department.

l:' AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 12th November 2007 and is hereby published for general 1
information:— =

ACT No. 36 OF 2007.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-eighth Year of the Republic of india as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment  short title and

of Special Officers) Second Amendment Act, 2007. commence-
) ment.

- (2) It shall be deemed to have come into force on uL.. 1st day of
August 2007.

nt's 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Amendment of
Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section  Section 4.
1976. (1), for the expression “thirty one years and two months”, the expression

“thirty one years and eight months" shall be substituted.

- 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Repe.al and
ice Second Amendment Ordinance, 2007 is hereby repealed. ‘ saving.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done or
taken under the principal Act, as amended by this Act.

(By order of the Governor)

S. DHEEMNADHAYALAN,
' Secretary to Government-in-charge,
Law Department.

.2 Ex. (313)—1a
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Part IV——Sectio‘n 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 6th February 2008 and is hereby published for general information :—

ACT No. 1 OF 2008.

An Act further to amend the Tamil Nadu Co-operative Sccieties
(Appointment of Special Officers) Act, 1976. y

Br it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-ninth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operativé Societies  Short title and

(Appointment of Special Officers) Amendment Act, 2008. commence-
ment

(2) It shall come into force at orice:

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special ~ Amendment of
Officers) Act, 1976, in sub-section (1), for the expression “thirty one years and eight section 4.
months”, the expression “thirty two years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government-in-charge.
L w Department.
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The following Act of the Tamil Nadu Legisiative Assembly received the assent
of the Governor on the 28th November 2008 and is hereby published for
general information.—

ACT No. 52 OF 2008.

An Act further to amend the Tamil Nadu Co-operative Societies
{Appointment of Special Officers) Act, 1976.

Be it enacted by the Legisiative Assembly of the State of Tamil Nadu in the Fifty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Second Amendment Act, 2008.

(2) it shall be deemed to have come into force on the 6th day of
August 2008.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act., 1876 (hereinafter referred to as the principal Act), in
sub-section (1), for the expression “thirty two years and two months™, the expression
"thirty two years and eight months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)

Second Amendment Ordinance, 2008 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done
or taken under the principal Act, as amended by this Act.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title
and
commence-
ment.

Amendment of
section 4.

Repeal and
saving.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 7th February 2009 and is hereby published for
general information:—

ACT No. 3 OF 2009.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment  Short title

of Special Officers) Amendment Act, 2009. and
commence-
(2) It shall come into force at once. ment.
President's 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special ~Amendment of
Act Officers) Act, 1976, in sub-section (1), for the expression “thirty two years and  section 4.
25 of 1976. eight months”, the expression “thirty three years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

[5]
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 5th August 2009 and is hereby published for general information:—

ACT No. 16 OF 2009.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Second Amendment Act, 2009.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of
Special Officers) Act, 1976, in sub-section (1), for the expression “thirty three years
and two months”, the expression “thirty three years and eight months” shall be
substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
Section 4.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor
on the 31st January 2010 and is hereby published for general information:—

ACT No. 3 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Amendment Act, 2010.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Act, 1976, in sub-section (1), for the expression “thirty three years and eight months”,
the expression “thirty four years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

President’s Act
25 of 1976.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 27th November 2010 and is hereby published for
general information:—

ACT No. 38 OF 2010.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Second Amendment Act, 2010.

(2) It shall be deemed to have come into force on the 30th day of July 2010.

President’s 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special
Act Officers) Act, 1976 (hereinafter referred to as the principal Act), in sub-section (1), for
25 of 1976. the expression “thirty four years and two months”, the expression “thirty four years and

eight months” shall be substituted.

Tamil Nadu 3.(1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)
gfdfig%q%e Second Amendment Ordinance, 2010 is hereby repealed.

o .

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done
or taken under the principal Act, as amended by this Act.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 4.

Repeal and
saving.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 9th February 2011 and is hereby published for general information:—

ACT No. 3 OF 2011.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment of  Short title and

Special Officers) Amendment Act, 2011. commence-
ment.

(2) It shall come into force at once.

President’s 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special Officers) ~ Amendment of
’ggtof 1976 Act, 1976, in sub-section (1), for the expression “thirty four years and eight months”, the section 4.
’ expression “thirty five years and two months” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.
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Part IV—Section 2
Tamil Nadu Acts and Ordinances
The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 9th August 2011 and is hereby published for general information:—
ACT No. 12 OF 2011.
An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-second
Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment  Short title and
of Special Officers) Second Amendment Act, 2011. fnoe”;]?e”ce'
(2) It shall come into force at once.
President's 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special ~ Amendment of
Act f Officers) Act, 1976, in sub-section (1), for the expression “thirty five years and two months”, section 4.
25 of 1976.

the expression “thirty five years and eight months” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

DTP V-2 Ex. (256)
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Part IV—Section 2
Tamil Nadu Acts and Ordinances
The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—
ACT No. 1 OF 2012.
An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment  short title and
of Special Officers) Amendment Act, 2012. commence-
ment.
(2) It shall come into force at once.
President’s 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Special ~Amendment of
Act Officers) Act, 1976, in sub-section (1), for the expression “thirty five years and eight section 4.
25 of 1976.

months”, the expression “thirty six years and two months” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

DTP IV-2 Ex. (32)
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President’s
Act 25 of
1976.

Tamil Nadu
Ordinance

13 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT No. 33 of 2012.

An Act further to amend the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Act, 1976.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies
(Appointment of Special Officers) Second Amendment Act, 2012.

(2) It shall be deemed to have come into force on the 3rd day of August
2012.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Act, 1976 (hereinafter referred to as the principal Act),
in sub-section (1), for the expression “thirty six years and two months”, the
expression “thirty six years and eight months” shall be substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)
Second Amendment Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 4.

Repeal and
saving.
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